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Standing Committee Report Summary 
The Enemy Property (Amendment and Validation) Second 
Bill, 2010
 The Standing Committee on Home Affairs submitted its 

155th Report on ‘The Enemy Property (Amendment and 
Validation) Second Bill, 2010’ on November 3, 2011.  The 
Chairperson was M. Venkaiah Naidu.  

 The Bill seeks to amend the Enemy Property Act, 1968 and 
the Public Premises (Eviction of Unauthorised Occupants) 
Act, 1971 to provide for the continued vesting of enemy 
property in the Custodian of Enemy Property.  

 The Committee recommends that the government withdraw 
the Bill and bring a new Bill in its place.  

 The Bill allows the central government to direct the 
Custodian of Enemy Property to divest property only to the 
owner or lawful heir to the property. The Committee 
suggested that heirs could not inherit property on the 
grounds that properties do not technically belong to the 
owner once they are vested in the Custodian.  

 The Committee recommended that a timeline be set by 
which the Custodian of Enemy Property shall identify and 
dispose of all enemy properties. 
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